
LatestLaws.com

LatestLaws.comLatestLaws.com

LatestLaws.com
LatestLaws.com

 

 

 

 

Bare Acts & Rules 

Free Downloadable Formats 
 

 

 

 

 

 

Hello Good People ! 

LaLas 

LatestLaws.comLatestLaws.com

LatestLaws.comLatestLaws.comLatestLaws.comLatestLaws.comLatestLaws.comLatestLaws.comLatestLaws.comLatestLaws.com



LatestLaws.com

LatestLaws.com



LatestLaws.comLatestLaws.com



LatestLaws.com

& - 

9 : T.N. Act X X W ]  Preservation of Private 57 
Forests 

[TAMIL NADU] ACT No. XXVII OF 1949.9 

THE  T TAMIL -NADUJ PRESERVATIOIJ OP PRIVATE FORBTS 
ACT, 1949.1 

P 

Received the assent of the Governor-General on the 10th 
December 1949 ; first published in the Fort St. George 
Gazette Extraordinary on the 1 4th December 1949.) 

the indiscriminate destrktion of private 
erference with cnstomary and prescriptive 
nd for certain other purposes. 

I. (1) This  Act may be called the1[ Tamil Nadu] Shorttitl% 
eservativu uf Priva~o I-ulasts Act, 1949. 4lapplica t i on 

and commenc 
-- --- merit.] 

'These wovl?s !!ere substituted for the word "Madras" by the Tamil 
Nadu Adaptatio r of Laws Order, 1969, :is amended by the Tamil 
Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

c:lt of Objects and Reasons, see Porr St. George 
rdinary, dated the 1st November 1949, Part IV-A, 

* 

, - --- 

, 

re substituted for the words "applicatiOo, 
nt and duration" by section 4 (i) of the Tamil Nadu 
of Private Forests (Continuance) Act, 1965 (Tamil 
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58 Preservation of Private Forests [1949:T.N. Act 
I 

(2) 18 applies- " (0 
(ii) to forests situated in estates as defined in the 

gTamil Nadu] eCTarni1 Nadu] Estates Land Act, 1908, in the of 
Act1 of 1908. Tamil Nadu]. 

r[(iii) to trsjvate forests situated in other braas , 

in the State of Tamil Nadu and having a contiguous area 
exc6eding6[2 hectares] which may be declared by the District 
Collector to be forests for the purposes of this Act, -by 
notifica5.m in the District ( 3 ~ ~ t t o  ; 1 

but does not apply to reserved forests constituted under the 
Nadul 2fTamil Nadu] Forests Act, 1882, and lands at the disposal 

Act 
Of 1882' .of the Government as defined in that Act. 

6lExplanation.-A private forest exceeding7[2 hectares] 
.! 

, in extent shall not cease to be such by reason ody af Fm 
J ' 

1 Clause (i) and the Explanation thereto were omitted by section 2 (i) 
of the rfamil Nadu Preservatian of Private Forests (Amendment) 
Act, 1957 (Tamil Nadu Act XV of 1957). 

0 (Tamil Nadu Act 22 of 1960). 

ubstituted for the 
Tamil Nadu Pr 
Act, 1979 (Tamil Nadu Act 68 of 1979). 

* J  
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; ; 

TjV; Act XXMI] ~reservaation of ,Private $oreStSi 39 

, in a portion thereofS1 [trces, shrubs r& 
cut] with or without the pamission of t h ~ 2 t ~ o ~ t -  

or lands arc cultivated, or rocks, roads, tanks, 
like exist.; nor shall the area of such fmst 
contiguous by reas6n only of the existence 
01' the aforesaid circumstances.] 

(3) It shall corn3 into force at once [ 1.- 

J 

2. In  this Act unless there is anything repugnant in the 
subject or context,- 

[(a) 'committee' means any committee coMk;lted 
under action 2-A and having jurisdiction ;] 

[(aa)] 'forest' includes waste or communal land 
containing [trees, h b s  and reed& past.3~~ land and 

-.. - 
1 Thew words were substituted for the words "trees or shrubs 

are felled" by section 2 of the Tamil Nadu Preservation of Private 
Forests (Amendment) Act, 1965 (Tamil Nadu 4ct 12 of 1965). 

2 This word -Nas substituted for the words "District Collector" by 
section 2(.,) of tbe Tamil Nadu Preservation of Private Forests 
(Second Amendment) Acty 1979 (Tamil Nadu Act 68 of 1979). 

a The lift of this Act has been extendcd from time to time. See 
Madras ~ c t s  XXX of 1950 and XXX of 1951 and Tamil Nadu Acts 
111 of 1954, XXX of 1954, XXXV of 1955, IiV of 1957,20 of 1959, 
33 of 1961 and 23 of 1963 ; and this Act was made permacent by 
section 2 of thc Tamil Nadu Preservaticn of Fi-ivate korests (Continu- 
ance) Act, 1965 (Tamil Nadu Act 32 of 1965). The words, figues 
~ n d  lettors "and shall remain in force upto and inclusive of the 2nd 
December 1965" were omitted by section 4 (ii) of the Tamil Nadu 
Preservation of Private Forests (Continuance) Act, 1965 (Tamil Nadu 
Act 32 of 1965). 

4This subsection ws omitted b siction 4 (iii) of thc Tamil Nadu 
Prese;~ation of Private Forests Continuance) Act, 1965 (Tamil 
Nadu Act 32 of 1965). 

r 
60ripinal clause (a) wda relettered as clause (aa) of that section acd 

this clause was ins*:rted by section 3 of the Tamil Nadu Preservation 
Private Facsts tSecc-Ll.l .'.:=c::?ment) Act, 19'4 9 (Tamil Nadu Act 

s T ~ W  words M cre substituted for the wcrds "trees and shrubsi' 
by section 3 of th: Tamil Nadu Preservation of Private Forests 
(Amendment) Act, 1965 (Tamil Nadu Act 12 of 1965). 
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60 Preservation of Private Forests 11949 : T.N. 
<. 

any 'other class of land declared by the listate] 
to,be8a*forest by notification z[- 

- 3 , s  * '  

I- 
, 4 

. a'[Explanation .-Fqr the purposes of 
"c.om&unaJ land" means- I ' ‘. 

(i) beds and bunds of tanks and of isupply, drai 
surplus or irrigation channels ; 

(ii) threshing-floor, cat tle-stands, village-sites 
other lands which fire sat, apaxt for the common use o 
villagers.] 

(b) 'ovner' in relation* to a forest includes a mort- 
gagee, lessee or other person having right to possession 
and enjoyment of %he forest; 

(c) 'person' includes a Hindu undivided family, a 
Marumalckattayam tarwad or tavazhi and an Aliyasantana 
family or branch. 

[(d) 'forest offencc' means an offence punishable . 

under this Act ; 

(e) the expressions 'Forest-officer', 'tree', 'timber', 
6forest-produce', 'cattfe', 'Magistrate' and 'imprisonment' 
shall have the meanings respectively assigned to them in 

' 

section 2 of the [Tamil Nadu] Forest Act, 1882 (5[Tamil 
Nadu] Act V of 1882).] 

*-. 

1 word was subrtituted for ths word "ProvinciaI" by the 
Adaptation of Laws Order, 1950. 

a vmrds and letters "in the Fort St. Veorge Gazenew were 
omitted by s ~ d i o n  3 of the Tamil Nadu Preservation of Private 
Fol~~t s  (Amendment) Act, 1979 (Tamil Nadu Act 36 of 1979). 

8 This Explanation was substituted for the original Explanation 
by section 10 (2) of the Tamil Nadu (Transferred Territory) Extension * 

of Laws Act, 1965 (Tamil Kadu Act 22 of 1965). 

4 Clauses (d) and (e) were added by sect ion 3 oft he Tamil 
Preservation of Pr~vate Farests (Amendment) Act, 1955 (Tamll 
Act XXXV of 1955). 

6 These words were substiiuted for the word "'Madras'" 
Tamil Nadu Adaptation of Laws Order, 1969, as amended 
TamilNadu Adaptation of Laws (Second Amendment) 
1969. . 

i 

-- - - - . .  .. . .. 
-- .- 
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1 

[*-A* (1) The State Government may, by no~fica- Consli.utioa 
with eife:t fro111 such date as may be specified therein, committees 

district a ~ommittee for the purpose - 
Aettp consisting of the following members, 

6 

t Forest Officer having jurisdictio 

the Tahsildar having jurisdiction over the ; / 

utive Engineer of the Agricdture 

a1 Assistant (General) to the Collector 
hall be the Secretar~r of the committee . - 

(1) The committee may meet as often as may be *tiw8 d 
ssary and shall, subject to the' provisions of sub- Committea. 
ons (2) and (3), observe such rules of procedure in 

ard to transaction of business at its meetings (including 
may be prescribed by the State 

t, provided that not nore than 
between one meeting of the corn- 

,-- 

of the committee or in his 
nominated by him in that behalf 

ting of the committee. 

(3) All questions at a rneetiop of the committee 
shall be decided by a majority of the vates of the members 
p r ~ e n t  and voting and in the case of an equality of votes, 
the Chdrman of the committee or in his absence the 
person presiding, shall have a second or casting vote.) 

- 
1 Sections 2 4 ,  2-B and 2-C were inserted by section 4 of the 

Tamil Nadu Preservation of Private Forests (Second Amendment) 
Act, 1979 (Tamil Nado Act 68 cf 19'79). 
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62 preservation of Private Forests 11949 : Ta Ne Act XXVlI 
+ 

I .  

any vacancy in tho committee or any defect in the nomi- 
"t . ,. . , 
> .  % . , .  

nation of a member thereto or on the ground only that 
, . more than two months have elapsed between one meeting 

1 of the committee and another.] 
I . "  

I ~Gservation of 3. (1) (a) No owner of m y  forest shall, without the 
: private . - forests. previous sanction of the l[committee) sell, mortgage, lease 
, I  . , * x . .'j I ,. 
a$a t: &: , 

or otherwise alienate the whole or any portion of the 
forest. I 

9 

. ~x~lana t ion .  - ~ o t h i n ~  in this sub-section shall be ., 1 

, ' ,construed as pxeventing the owner from selling or other- 
- wise dealing with the right to gather and remove forest, 

r 5 , 
. ,  : 2 i Y " v  

I? roduce other than qtrees, timber and reeds] in the usual 
; l l ? -  ,-{it : - * or'customary manner, for. a period not - exceeding two 

3[(b) Any alienation in contravention of clause 
1 be null.and void - I 

(i) if the alienation is of any forest declared 
District Collector] to be a forest under clause 

section 1 (2) or of any portion of such a forest, 
or  after the date on which the declaration 

1 

t (iii) if the alienation is of any other forest or 
of any portion of such a forest, and is made on or after 

. A the 16th August 19461. 
- -- - CI 

- - 
a .  

' , i Thib word was stlbstitt~ted for the words !'District Collector'' 
by section 5 (a) of t be Tamil Nadu Preservation of Pr~vate Forests 
(Second Amendm snt ) Act ,1979 f i ail1 i; P;&~u -4 ~t 68 of 1979). 

9 These words wers substituted for the words "trees and timber" 
b s ~ t i o r .  4(i) oi the Tamil Nadu Preserv~tion of Private Forests 

, (imendment) ACI, 1965 (Ta,milNadu Act 12 of 1965). % .  

' , 3 ~his'clau~e was substituted for the original clause (b) bgfhe 
Tamil Nadu Preservation of Private Forests (Second Arnendaent) 
Ad, 1954 (Tamillqadu Act XWI of 1954). * , '  

1 - 
4 n e s e  words were substituted for the words "the St st e Govern- 

, * ,,t" by scction 3 of the Tamil Nadu Preservation of Private 
Forests (Amendment) Act, 1960 (Tamil Nadu Act 22 of 1960).. 

s 

- 1  

5 Sub-clause lii) was omitted by s~ction 3 of the Tamil Nadu 
I . m r v a t i o n  of Private Forests (k&rnendment) Act, 1957 (Tamil 

Nadu Act XV of 1'157). 
/ 
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(v) in section 50- I 

(a) clausc (a) shall be omittedj 

(6) in clause (c), the worde"or' occurring at the 
end shall be omitted; and 

(c) clause (d) shall be omitted ; 

(vi) section 56 shall be omitted.j 

1[7. Whoever contravenes- Penalties, 

(a) the provisions of sub-section (1) or sub-section (2) 
of section 3, or 

(b? any of the terns or conditions subject to which 
permission is gra~ted under sub-section (2) of section 3, or 

(c) any of the terms of a notification under section 6, 
shall be punishable with imprisonment wMc may extend 
to two years or with fine which may extend to five thousand 
rupees or with both.] 

8. No prosecution shall be instituted against any person Institution of 
without the sanctiou of the 2[Committeel. prosecutions. 

9. No order of the S[State] Government or the Bar of suits. 
4[Committee] under this Act and no notification issued 
by the 3[StateJ Government under seciion 6 shall be liable 
to be questioned in any Court of Law. 

10, (1) The 3[State] Government may make rules for Power to 
carrying out the purposes of this Act. make rules. 

t) Act, 1979 (Tamil Nadu Act 36 of 1959). 

s word was substituted for the word "Provincial" by the 
tion of Laws Order, 1950. 

I 
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(2) Without prejudice to the generality of tha fore- ; 

going power, such rules may provide for- 1 
6 

(a)"$he classes or kinds of trees which may be -i 
permitted to be cut and the girth of such trees ; 

(b) the terms and co:lditions subject to which 
permissions may be granted ; 

l[(bb) the deposit of s ~ c h  sum, if any, as may be 
specified in tk!e rules as security for the due performam 
of the te~rns and conditions subject to which permission is 
granted under suh-qocti~n (2) of section 3, the forfeiture 
of the sum so deposited or any past thereof for contraven- 
tion of any such term or condition and the adjudication o 
such ..'orfeiture by such authority as may be specified i 
the rules;] 

(c) the procedure to be followed by the 2[Com- 
mittee] before granting permissious. 

3 ~ 1 1 .  * * * 1 

4[12. * * * 1 

stpublication of rules, 
6[12-.4. (1) (a) AII rules made u~~der  this Aot, 

commencement -- 
of rules and 

1 This clause was inserted by section 7 of the Tamil Nadu Preser- notifications vation of Privatc Forests (Amendment) Act, 1979 (Tamil Nad and Act 36 of 1979). them before 
the Legislature*] 2 This word was substituted for the words "District Collector 

by section 9 of the Tamil Nadu Preservation of Private Fores 
(Second Amendment) Act, 1979 (Tamil Nadu Act 68 of 1979) 

8 This scction was omitted by section 5 of the Tamil Nad~ 
servat ion of Private Forests (Continuance) Act, 1965 (Tamil 
Act 32 of 1965). 

4 This section was omitted by section 8 of the Tamil Nad 
servation of Private Forests (Amendment) Act, 1979 (Tamil 
Act 36 of ~979).  

5 T;hi~ section was inserted by section 5 of the Tamil Nadu 
servatior. of Private Forests (Amendment) Act, 1965 (Tamil Nadu 
12 of 1965). 

6 This marginal heading was substituted for the margin 
6bRules and orders to be placed before the Legislature'" 
9 (1) of the Tamil Nadu Preservation of Pr 
m t )  Act, 1979 (Tarnii Nadu Act 36 of 
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S a w  and 13. (1) b y  IT& OE order made or purporting to have 
validation. been made, any notification issued or purporting to have 

been issued, any decision or direction given or purporting to 
have been given, any action or promeding taken or pupport- 
k g  to have been taken, or anything done or purporting 
to have been done-- 

Madras (a) under any prdvisian of the Madras P~eservation 
Act'of Private Forests Act, 1046 (hereinafter in this sstion 

XV*ll and in sectioa 14 r e f w d  to as the said Act) and in of 1946. 
force immediately before the 3rd Decembe~ 1948, or 

(6, on or after the 3rd December 1948, under any 
p~ovision of the said Act on tho footing that ths said Act 
yqs in form at the relevent time, or 

Madras (c) under any provision of the Madras ~resmation 
Ordi-of Private Forestg Ordinance, 1949 (hereinafter in this 

section referred to as the said Orfinance), 
VIII of 

1949. 
shall,subject to any subsequent modificationor cancellation 
thereof purporting to have been mede on or after that date 
under the said Act on the footing that the said Act was 
in force at the relevent time or under the said Ordinance, 
be deemed t o be a rule or order made, noti f ia~ io  n issued, 
decision or direction given, action or proceeding taken, 
or thing done under the corresponding provision of this 
Act. 

(2) Any liability or penalty incurred or purporting 
to have been incurred, any p~~nishmeat ,t awarded br 
purporting to have been awarded. and any prosecution 
commenced or pillrportlng to have been commenced- 

(a) under any provision of ihe said Act before the 
3rd ~ecember  1948, or 

(Yi) on or after the 31d December 1948 under an 
provision of the said Act on the footing that the sai 
Act was ;n for& at the relevant lime, or 

(c) under any provision of the said Ordinaw, 

shall be deemed to have been incurred, or co-nced 
under the correspond in$ nrovision of this Act. 

7 ,  

8 I 
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Forests 

14. (1) No suit, prosecution or. other legal proceeding Indemnity ft 
shall lie in any couvt against any oifiwr or ser van1 of the A- etc*, do1 

after exprry ( '[State] Government or any per son a c  ing LI tder his direc- Madras 
A, tion or aiding or assisting himL XVIII of 1946, 

(G) f ~ r ,  c:. ?I: c ?count of, or in respect of, any 
sentence passed, or any act ordered or done by him in exer- 
cise of any jurisdiction or power purporting to have beea 
co nferred o n him by t he sz.i.id Act, or 

(b) for carrying out any sentence passed By any 
court in exercise of any such jurisdiction or power 
as aforesaid. 

(2) No suit or other legal proceeding shall lie 
against the '[State] Government for, or on account 
of, or in respect of, any act, matter or thing whatsoever 
purporting to have been done in pursuance of or under 
the said Act* 

(3) Sub-sections (1) and (2) shall have effect 
alt hcugh the said Act was not or might not have been 
in force at the relevant time. 

15. The Madras Preservation of Priv8.1 e Forests Act, R*e& 
1946, and t hs Madras Preservaf ion of Private Forests 
,Ordinance. 1949, are hereby repealeu. 

-- - 

1 This word was snbstituted for the word ggProvindal* byT$he 
Adaptation of ba~nr Orde, 1950. 
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53 6 Preservation of Private Forests 11960 :'ll.N. Act 22 
- (Amendment) 

'[TAMIL NADU] ACT No. 22 OF.1960.2 

THE  T TAMIL NADU] PRESERVATION OF PRIVATE 
FORESTS (AMENDMENT) ACT, 1960. . 

!Received the assent of the President on the 17th October 
1960; first published in the Fort St. George 'Gazette 
on the 26th October 1960 (Kartika 4 ,  1882).] 

An Act further to amend tite lparnil Nadu] Preser trat ion 
of private Forests Act, 1949. 

WHEREAS it is expedient further to amend the l[Tamil 
Nadu] Preservation of Private Forests Azt, 1949 (l[Tatnil 
Nadu] Act XXVII of 1949), for the purposes hereinafter 
appearing) ; 

BE it enacted in the Eleventh Year of the Republic of India 
as follows :- 

Shore title. 1. This Act may be called the l[Tamil Nadu] Preserva 
tion of Private Forests (Amendment) Act, 1960. 

2-4. (The amendments made by these sections have 
been incorporated in the principal Act, viz., Tamil Nadu 
Act XXVII of 1949.) 

Sav i ~zgs. 5. Any declaration made by the State Government 
by notification in the Fort Sf. George Gazette* under 
clause (iii) of su+section (2) of section 1 of the principal 
Act before the date of the commencement of this Act 
shall be deemed to be a declaration made by the District 
Co&ctor by notification in the District Gazette un&g 
elruse (iii) aforesaid as substituted by this Act. 

\ 

-- -- .-- - -- 
1 These words were substituted for the word "Madras" by the 

Tamil Nadri Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendmest) Order ' 

1969. 
a For Statement of Objscts ancf Rmsons, see Fort St.  George 

(;nzetfe Extraordinary, dated the 2nd August 1960, Part IVF 
,;cction 3, page 2. 

* Now the ramil Nadu Govevrrment Gaztte. . 
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IV-2 Ex. (167)—1

No. 167] CHENNAI, MONDAY, AUGUST 3, 2015

Aadi 18, Manmadha, Thiruvalluvar Aandu–2046

TAMIL  NADU
GOVERNMENT GAZETTE

EXTRAORDINARY PUBLISHED  BY  AUTHORITY

© [Regd. No. TN/CCN/467/2012-14.

GOVERNMENT  OF   TAMIL  NADU [R. Dis. No. 197/2009.
2015 [Price:  Re. 0.80 Paise.

Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

[ 27 ]

Short title and
commence-

ment.

Insertion of
new
section 4-A.

The following Act of the Tamil Nadu Legislative Assembly received the assent

of the President on the 22nd July 2015 and is hereby published for  general

information:—

ACT  No. 8 OF 2015.

Tamil Nadu

Act
XXVII of

1949.

An Act further to amend the Tamil Nadu Preservation of

Private Forests Act, 1949.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-Second Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Preservation of Private Forests
(Amendment) Act, 2011.

(2) It shall come into force on such date as the  State Government may, by
notification, appoint.

2. After section 4 of the Tamil Nadu Preservation of Private Forests Act, 1949,
the following section shall be inserted, namely:—

“4-A. Sanction to purchaser.—(1) Notwithstanding anything contained in
sub-section (1) of section 3, the purchaser of the  whole or any portion of the forest,
which has been sold by the owner of such forest without the previous sanction of
the committee under clause (a) of sub-section (1) of section 3,  may, apply to the
committee for sanction to retain the whole or any portion of the  forest, within such
time as may be prescribed.

(2) The committee may, by order, accord the sanction for the whole or any
portion of the forest specified in the application, subject to such conditions as it may
deem fit.
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TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY28

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government-in-charge,

Law Department.

(3)  The committee may refuse to accord the sanction, if prosecution is
instituted for any of the contraventions referred to in section 7, in such forest, other
than the contravention of the provisions of sub-section (1) of section 3 or for any
other reason to be recorded in writing.

(4)  Any person aggrieved by an order under sub-section (3) may, within two
months from the date of receipt of such order, prefer an appeal in writing to the
State Government.  The State Government shall pass such order on the appeal as
they may think fit.

(5) The sanction accorded under sub-section (2) shall not prohibit the
institution of prosecution against the owner for the contravention of sub-section (1)
of section 3. 

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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